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No. 425 (2)/XVIL-V-l—- I(KA)15-1997
Dated Luckuow, February 23, 1993

In pursuange of the provisions of clause (3} of Artticte 348 of the Constitution of
fndia, the Goveraor is pleased to order the pubiicaiionofths following English transiation
of the yttar Pradesh Roorkee Vishwavidyalaya (Sanshodhan) Adhiniyam, 1997
(Uttar Pradesh Adhiniyam Sankhya 10 of 1998) as passed by the Uitar Pradesh Tegislature
and assented to by the Governor on February 10, 1998.

Qo litle and
Commaietment

THE UTTAR PRADESH ROORKEE UNIVERSITY (AMENDMENT})
ACT, 1997

(U. P. AcT No. 10 oF 1998)
[As passed by the Uttar Pradesh Legislature]

AN
ACT
further 0 amend the Roorkee University Act, 1947.
WHEREAS the University of Roorkee has a glorious heritage and

" iraditions and has acquired an eminent status in the field of

Engineering and Science education and research;

AND, WHEREAS it is necessary to constitute and Academic Council
znd a Finance Committee and reconstitute the Senate and the Syndicate
of the University and to make other amendments in the Roorkee Univer-
sity Act for the smooth and more efficient working of the University
with a view to develop it as a centre of excellence;

Now, THEREFORE, IT 1s HERERY enacted in the Forty-eighth Year. of tha
Republic of India as follows :—
1. (1) This Act may be called the Uttar Pradesh Roorkee UUniver-
pity {Amendment) Aect, 1907

(2) It shall come into force on such date as the State
CGovernment may, by notification, appoint in this behalf.
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3. In the Roorkee University .zie';y 7:541, hereinafter referred toas Suest it .
e principal Act, for section 2, the following section shall be ictino90f 15:8

substituted, namely :—

Desnitions “2. In this Act,—

(@) ‘Academic Council’ mezns the Academic Council of
the University; :

(b) ‘Academic Department’ means a teaching Department
of the University in which instructions are imparted leading
to Bachelor’s or Post Graduate Degree or Diploma;

{¢) ‘Academic Centre’ means a School, a Centre, a
Laboratory, an Institute or the like, established by the Uni-
versity, in which research, teaching or training is carried
out but which is not eovered under clause (b); :

(d) ‘Board of Studies’ means the Board of Studies of an
Academic Department or an Academic Centre constituted in
~accordance with the regulations;

{e) ‘Dean’ means a Dean appointed in accordance with the
' regulations;

(f) ‘Director or Co-ordinator’ means the Director or Co-
ordinator of an Academic Centre appointed as such in aceor-
dance with the regulations:

{g) ‘Finance Committee’ means the Finance Committee of
the University;

(h) ‘Head of the Academic Department’ means the Head
of an Academic Department appointed in accordance with
the regulations;

(i) 'Hostel’ means a unit of residence for the students of
the University maintained or recognised by the University;

() ‘Registered Graduate’ means a graduate registered
accordmg to rules framed by the Syndicate under sestion 20;

(k) ‘Regulation’ means a regulation framed by the syndi-
cate under section 21:

(1) ‘Rule’ means a rule framed by the Syndicate under
section 20;

{(m) ‘Teacher’ means a Professor, Associate Professor,
Assistant Professor, Reader, Lecturer or any other person
1mp'1rtmg mmstructions in the Univer sity

{n) “University’ means the Roorkee University establi-
shed under this Aect.

8. In section 8 of the principal Act, for sub-section (1), the Amendmert of
 following sub-section shall be substituted, namely :— section 3

{1y The Chanccllor, the Vice-Chancellor, the Pro-Vice-
Chancellor, if any, and the members of the Senate, the

Syndicate, the Academic Counci! and *he Finance Committee,
for the time being holding office as such in the University shall

constitute a body corporate bv the name of the Umverfsxty of
Roorkee.”
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Amendmea: 0f 4. 1In section 4 of the Principal Act,—

sagion 4
() -in clause (2}, for sub-clatise {a;, the following sub-
clauses shall be substituted, namely s—

“(g) have pursued a eourse of study in the University or
y in the University and partly in any institution appro-
ved in that behalf by the University; or

(aa). have carried on research in the University or in any
institution approved in that pehalf by the University; or”’;

(i) in clause (6), after the word «“Professorships,” the words’
# A ssociate Professorships, Assistant Professorships,” shall be
inserted ;

(i¢d) the following prov{so shall bz inserted at the end, namely :—

“provided that the University shall not transfer = any immo-
yable property by way of sale, gift, mortgage or Jease for &
netiod exceeding thirty vears. without the previous approval of

P i

the State Government.

;gg;g;*’f; o e &. After section 7 of the principal Act. the following section shall
be inserted. pamely :— !

wr_A . (1) There shall be a Review Committes of the Univer-
Review Commitfee sity to review the over all pe;formance of
of the Universit?  the University. .

(2) The Committee referred 1o in sub-section (1) shall consist
of nine members to be nominated by the Chancellor from amongst
the persons who have excelled in the field of engineering,
technology or science. : )

{3) The memhei‘s of the Review Committee shall hold office
at the pleasurs of the Chancellor and shall get such facilities and
honorarium as may be prescribed by the ruies.

(4) Subject to sub-section (1), the Committee referred to
therein shall at the end of every fhree vears from the date of
sommencement of the Uttar Pradesh Roorkee University
{Amendment) Act, 7997 independently review the academic

) werformance of the University and snbmit its report to the
Chancellor who may take such actions thereou as he may deem
expedient and npecessary under the Act”

KR I ER
o 8 8 For section 10 of the principal Act; the foliowing ,(ictie-n shall
be substituted, namely :— :
“10. (1) The Vice-Chancellor shail be appointed by the Chan-
R ) cellor out of a panel of a minimum of three
The Vica-Chansolior . - . . .
engineers, scientists or technologists, nomina-
ted by a Committee consisting of the President off Indian Naztional
. Academy of Engineering  or President of the Institution of
Fngineers (India), and two other members appointed by the
State Government. The Vice-Chaucellor shajl hold office on such
terms and subject to such conditions 2= may be prescribed by
‘the rules. )




of

to
of
ty
dc

Jee g AEIEIT THE, 2§ GIALW, 1998

e et e i A o T e T . i

(2) Where any temporary vacancy in the office of the Vice-
Chancellor occurs by reasons of leave, jllness or any other cause,
and— o

(i) such vacancy is for a period not exceeding two months
the Pro-Vice-Chancellor, if any, appointed or if there is no
Pro-Vice-Chancellor or the Pro-Vice-Chaneellor too is absent,
{he senior-most Professor of the University, shall exercise

the powers and perform the duties of the V ice-Chancellor
until the expiry of the period of two months or the vacancy
in the office of the Vice-Chancellor is filled or the Pro-Vice-

Chancellor, if any, takes over, whichever occurs first;

(ii) such a vacancy is for a period exceeding two months,
the Chancellor may appoint any suitable engineer, scientist
or technologist to the office of the Vica Chancellor for a term
not exceeding six months, which may, from time to time,
be extended up to a total period of one year, including the
term fixed in the original order.”

7. In section 11 of the principal Act—

(a) in sub-section (1), for the words “Chairman of the
Syndicate and” the words “Chairman of the Svndicate, Acatemic
Couneil, and the Finance Committee and” shall he substituled,

(B) in sub-rection (3), for the words “Qanate and the Syndicate”
the worde “Senate.  the avpdicete,  Academic Council and the
Finanee Committee” shall be substituted.

8. For section 12 of the principal  Act, the follnwing  rsection
~hall be substifufed. namely :—— '

«39. (1) The Vice-Chancellor, if he considers necessary,

Tha ProVics may appoint  a Pro-Vice-Chancellor from
mhanselior amongst ten senior most Professors of the
UTniversity. ‘

() The Pro-Vice-Chancellor shall Qizcharee his duties in
addition to his duties as Professor.

(8) The Pro-Vice-Chancellor shall hold office at the pleasure of
the Vice-Chancellor.

(4) 'The Pro-Vice-Chancellor shall get such facilities and
honorarium as may be preseribed hv the yules.

(%) The Pro-Vice-Chancellor ghall. assist the Vice-Chancellor
in sneh matters as may be specified hv the Viee-Chancellor. from
time to time. <hall exercise such powers and perform such duties
as mav be assigned or delegated to him hv the Vice-Chancellor
and shall in the ahsence of the Vice-Chancellor exercise the powers
and perform the duties of the Viee-Chaneellor.”

0. Tn section 13 of the nrincipal Act, for the words “Senate and
the Syndicate” the words “Senate. the Svndicate. the Finance Com-
mittee and the Academic Council and shall he anpointed in the manner
prescribed hy rules” shall be substifuted.

t 8
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Amendment of 10. In section 15 of the principal Act, after clause (2), the follo-

_section 15 - wing clauses shall be inserted, namely :—

“(2-a) The Academic Council ;
(2-b) The Finance Committee”.
Substitution of 11. For section 16 of the principal Act, the following wsection
section 1o <hall be substituted, namely :—
“18. (1) The Senate shall consist of the following members,
The Senate  namely :— ' L 1

CLASS I-Ex-officio Members :

() the Chancellor:

(#) the Vice-Chancellor;

(i#%)) the Pro-Vice-Chancellor, if any;

(iv) the Secretary to the Government of Uttar
Pradesh, in the Technical Fducation Department or
his nominee not below the rank of Joint Secretary;

(v) all Deans:

(vi) all Heads of the Academic Departments and all
Directors or Co-ordinators of Academic Centres;

(vii) the Registrar:

CLASS IT-Life Members :

(vid) persons not exceeding three appointed by
name by the Chancellor to be life members on the
ground that they have distinguished in or rendered
meritorious service to engineering and technological

‘= seience or education:

T (ix) all percons who have made donations of not less
than ten lakh rupees to or for the purposes of the

_ University;

@ {2) all other persons who are life members on the

date of commencement of the Uttar Pradesh Roorkee

University (Amendment} Act, 1997:

CL.ASS III—Representatives of Parliament and State
Legislature :
(21)’ two members of the Lok Sabha to be nominated
by the Speaker of the I.ok Sabha;

(xi?) one member ¢f the Raijya Sabha te be nomi-
nated by the Chairman of the Rajva Sabha;

(x%1) four members of Vidhan Sabha of the State to
be elected by it;

(xiv) two members of the Vidhan Parishad of the
State to be elected hy it

CLASS TV—Registered Graduates :

(x1) ten representatives of the recgistered graduates
of the University to be elected in the manner prescribed

by the rules:
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CLASS V—Representatives of the Teachers :

(xvi) thirty teachers of the University other than
those who are already members in some other capa-
city, to be elected from amongst themselves. The
number of different categories of teacher and the
. manner of their election shall be such as may be pre-
r scribed by rules: . .

Provided that a member once so elected shall not
‘ol cease to be a member during the term for which he was
e ' go elected merely because he was appointed to any

higher category of teachers; _ ,
CLASS VI—Representatives of Non-Teaching Em-

- ployees :— . . :
o (zvii) four representatives of the Non-Teaching Em-
ployees of the University to be nominated by the Vice-
Chancellor; ' ;

CLASS VII—Other members to be nominated by the
State Government representing the following special
interests or fields, namely :—

(avii)) one representative of the Institution of
Engineers (India);

(xix) six representatives of the Public Sector Indus-
tries, Corporations, Research, Defence or other
organisations;,

(xx) three representatives of the private sector indus-
tries or organisations; ;

(xxi) one representative each of the Railways and
Irrigation and Public Works Departments of the State
Government; o

(xxii) two representatives of the industrial organi-
sations in the neighbourhood of the University;

(xxit) two representatives of the research institu-
tions in the neighbourhood of the University;

(xxiv) two representatives of the professional bodies
of various disciplines of the University;

(xxv) three representatives from amongst the Vice-
Chancellors, Directors and Principals respectively of
the Universities, Institutes and Colleges in the State
having degree courses in Engineer?g or Technology..

FRaNe

.
Y,,

(2) The term of office of a member of classes I, IV, V and

VII referred to in sub-section (1) shall be three years and of a
member of class VI referred to in the said sub-section shall be

one year, commencing from the date of first meeting of the

«:+ Senate held after his election or nomination, as the case
may, be. o Co e o e

(3) A person who became a member of the Senate (whether

by election or nomination) by virtue of holding a particular
office, shall cease to be such member on ceasing to hold such

office notwithstanding that his term if any, has not expired.”
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sesc';‘ib:;“l‘;“""‘f 12. TFor section 18 of the principal Act, the following section
shall be substituted, namely :— .
“18. (1) The Syndicate shall be the Executive Body of the
The Syndicase - University,

(2) The Syndicate shall consist of the following members,
namely — :

(a) the Vice-Chancellor; ‘
(b) the Pro-Vice-Chancellor, if any appointed;

(¢); three Heads of the Department and oae Director or
Co-ordinator of Academic Centres to be nominated by the
Academic Council by rotation in the manner prescribed by
the rules; 2

(d) the Dean of Students Welfare;

(e) nine representatives of teachers, other than those
who are already members of the Syndicate in any other
capacity, to be elected by the Senate. The number of the
different catagories of teacher and the manner of their
election shall be such as may be prescribed by the rules;

(f) four persons to be elected by the Senate from
amongst such of its members as are not in the service of
the University;

o {y) two persons from amongst eminent engineers and
o architects not in the service of the University to be nomina-
ted by the Chancellor in the manner prescribed by the rules;

(k) two persons from amongst the eminent educationists
and scientists not in the service of the University to be
nominated by the Chancellor in the manner prescribed by
the rules;

(i) the Secretary to the Government of Uttar Pradesh in
the Technical Education Department or his nominee not
pelow the rank of a Joint Secretary.

(3) The term of office of the members referred to in
clauses (¢), (¢), (f), (9) and () of sub-section (2) shall be
three years, commencing from the date of the first meeting of
the Syndicate held after his election or nomination, as the case

may be.

(4) Ajperson who became a member of the syndicate (whether
by election or nomination) by virtue of holding a particular
office, shall cease to be such member on ceasing to hold such
office, notwithstanding that his term if any, has not expired.”

Amenament of 13. 1In section 19 of the principal Aect, for sub-section (3) the
section 194 following sub-section shall be substituted namely :—

“(3) The Syndicate shall not tauke any decision iy regard to
the number and qualifications of teachers and the fees payable
to the examiners without considering the recommendations of
the Academic Council.”

[ap—";
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14 After section 19 of the principal Act, the following sections !lgts‘cur'tl;ouof n.ex

on ghall be inserted, namely :— 19.B, 19-C and
16.D
‘he «19-A (1) The Academic Council shall be the Principal
] The Academic Counci; Academic Body of the University.
rs, (2) The Academic Council shall consist of the following mem-
' bers, namely :—
~ CLASS I—Ez-officio Members
(i) the Vice-Chancellor;
or -(4i) the Pro-Vice-Chancellor, if any appointed;
he (#i) all Heads of Academic Departments;
by DU A (iv) all Directors or Co-ordinators of Academic
: . Centres;
_ (v) the Librarian;
se .. (vi) one nominee of the University Grants Com-
er ' mission, New Delhi;
he ; {vi) one nominee of the Department of Education
Adr ‘ : in the Ministry of Human Resource Development,
Government of India;
m : (viii) the Secretary to the Government of Uttar
of Pradesh in the Technical Education Department or his
nomines not below the rank of a Joint Secretary;
d | - (iz) all Deans;
:; (z) tho Regisirs
ts CLASS II—Representatives of Teachers :
be | (xi) five senior most Professors of the University;
y « (zii) two teachers from each academic Depart-
: ‘ ment, nominated by the Viee-Chancellor by rotation in
in order of seniorlty :
ot L Provided that onily such Lecturers shall be eligible
for nominaiion who have atleast three years experience
ag Lecturer or in valent capacity;
in
e ' {"LLASS III-—Nominees of the Chancellor :
) (xiii) not more than five persons nominated by the
5e_ Chancellor from amongst scientists, educationists,
technologists engineers and architects;
T H {xiv) not mgre than five persons, nominated by the
w ) Chancellor froth amongst the Vice-Chancellors, Direc-
h tors and Principals respectively of the Universities,
Institutes and colleges, having degree courses in
engineering or technology.
e
CLASS IV—Representatives of Industrial or Commercial
Organisations :—
.0
le (xv) two representatives of the industrial or
of commercial orzinisations, to be nominated by the State

Government.
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(3) The term of office of a member referred toin clausw (:m) .
(ziit), (xiv) and (xv) of sub-section (2) shall be three years,
commencing from the date of first meeting of the Academic
Council held after his nomination.

(4) A person who became a member of the Academic Council
(whether by election or nomination) by virtue of holding a
particular office shall cease to be such member on ceasing to
hold such office, notwithstanding that his term, if any, has not
expired.. !

19-B. The Academic Council shall, subject to the provisions

Powers and dut- of this Aect the rules and the regulations—
ies of the Acade-
mic council ) 2

(a) recommend to the Syndicate provisions relating to all
academic matters for inclusion in the regulations;

L (b) supervise and control the admission of students in the
. University and the cxaminations of the University;

(¢) consider and recommend to the Syndicate, proposals
for the creation or abolition or merger or division, of the
Academic Departments and Academic Centres;

14 (d) control, regulate and maintain the standards of
instruction, education, training and research carrled on or
imparted in the University;

(e)' co-ordinate the working of Boards of Studies and
serutinize and approve their proposals in regard to the
scheme of teaching and examinations in the University;

(f) scrutinize and approve the recommendations of the
examiners of Ph, D. candidates;

(g) advise the Syndicate in regard to the number and
qualifications of teachers, and the fees payable to the
examiners;

(k) approve in regard to the recognition of the certifi-
cates, diplomas and degrees of other Universities and
Institutions, as prescribed in the rules and the regulations;

(4) consider and make its recommendations on such
matters as may be referred to it by the Senate or the
Syndicate;

(j)" perform in relation to academic matters all such
duties as may be necessary for the proper carrying out of
the provisions of this Act, the rules and the regulations;

(%) maintain contact with employer organisations witha
view to, assess their changing needs for the pattern of
education required to be imparted by the University.

19-C (1) The Finance Committee shall consist of the follo-

The Finance Com- wing person namely :(— .
mittee

(») the Vice-Chancellor,
(b) the Pro-Vice-Chancellor, if any appointed;
(c) the Secretary to the Government of Uttar Pradesh in

the Finance Department or his nominee not below the rank
of a Joint Secretary; '
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(d) themS”;ecretary to the Government of Uttar Pradesh in
the Technical Education Department or his nominee not
below the rank of a Joint Secretary;

(e) five persons to be nominated by the Syndicate by &
resolution, out of whom two shall be the persons other
than the members of Syndicate, who have interest in
education and finance;

(f) the Chief Accounts Officer; T

(g) The Registrar.

(2) The term of the office of members referred to in
clause (e) shall be three years commencing from the date of
first meeting of the Finance Committee after their nomination :

Provided that a person who became the member by virtue
of being a member of the Syndicate shall cease to be such
member on ceasing to be a member of the Syndicate, notwith-
standing that his term, if any, has not expired.

19-D (1) The Finance Committee shall, subject to the provi-
Powers  and  Sions of this Act rules and the regulations,
duties  of the  exercise the following powers and perform the
Finance Commi- . .
following duties

ttee
(a) framing of annual budget of the University and
allocation of funds therefor;

(b) generating sources of additional income other than
the grant-in-aid;

(¢) to advice the University on the investment of Univer-
sity Funds;

(d) such other matters as may be referred to it by the
Syndicate.

(2) The Finance Committee shall have such other powers and
duties as are assigned to it under the rules.”

15. For sections 28 and 29 of the prineipal Act, the following
sections shall be substituted namely :—

“28. Upon the commencement of the Uttar Pradesh Roorkee

Transitory University (Amendment) Act 1997—
pmvwmns

(9) the State Government shall, as soon as may be, but
not later than one year from such commencement take steps
for the constitution of the Academic Council in accordance
with the provisions of section 19-A and until the Academic

/ Council is so constituted the functions of the Academic
j/? Council shall be performed by the Syndicate;

(i1) The members of the Senate, (other than those who
are officars of the TTniversity or life members) shall cease to
hold office as such members and the State Government shall,
as soon as may be, but not later than one vear from such
commencement  take stens for the reconstitution of the
Sonnta in npenrdanea with fha  peavigiope of geetion 16 and
wrHl anph paeanatitition nf the Senate chall epnaict of the
Fx-officio members, the life members and such members of
the Syndicate as are nominated by the State Government

under clause (iii) of section 16:

Substitution of
sections 28 and
29
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(iii) the members of the Syndicate other than the Vice-
ﬂ Chancellor and Pro-Vice-Chancellor shall cease to hold
R office as such members and the State Government shall, as
| soon as may be, but not later than one year from such
commencement, take steps for the reconstitution of the
Syndicate in accordance with the provisions of section 18
and until such reconstitution the Syndicate shall consist of
the Vice-Chancellor, the Pro-Vice-Chancellor, the Dean of
Students welfare, the Secretary to the Government of Uttar
Pradesh in the Technical Education Department and such
members as may be nominated by the State Government to
represent the classes referred to in clauses (¢), (e), (f), (g)
and (h) of sub-section (2) of section 18.

29. (1) An officer of the University except the Chancellor

' Surcharge shall .be 1ia}31e .to surcharge for the loss, waste
‘i‘ T or misapplication of sny money or property of
T the University, if such loss, waste or misapplication is a direct

officer.

(2) The procedure of surcharge and the manner of recovery of
R the amonut involved in such loss, waste or misapplication shall
e v be such as may be prescribed by the State Government by
i notified order.”

Sutscitution ol 16. For section 31 of the principal Act
gaciion 31 . . -
shall be substituted, namely :—

“31.

the following section

(1) If any difficulty arises in giving effect to the provi-
Povwer 1 sions of this Act. the State Government may,

i Diffeatties 0¥ within a period of two years from the com-
) mencement of the Uttar Pradesh Roorkee
University (Amendmuet)  Act, 1007  hv  notified order, make
such provisions not inconsistent with the provisions of this Act
e as amended by the said Act of 1997 as appear to it to be neces-
i sary or expedient for removing the difficulty.

(2)' Every order made under sub-section (1) shall be laid as
Ly soon as may be, before both the houses of State Legislature and
L the provisions of sub-sectior f1) of gsection 23-A of the Uttar
Pradesh General Clauses Act, 1904 shall apply, as they apply in
respect of rules made by the State Government under any Uttar
Pradesh Act.”

Amendment of 17. In section 32 of the principal Act, for the words “Syndicate

3 N .. . .
section 22 er the Senate® fthe words “Scpate, flg Syadicatn, tie Firance Commi-

ttee or the Academic Council” shall be substituted.

11 By erder,
A . R. D MATHUR,
o Pramukh Sachiv.
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consequence of his neglect or misconduct, while acting as such

!




